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Compen atioD for Land Acquired for 
Defence Purposes in Srlnagar 

5355. SHRI ABDUL RASHID 
KABULI: Will the Minister of DEFENCE 
be pleased to state : 

(a) whether it is a fact that after the 
construction of a new aerodroJ;lle at Srinagar, 
the old aerodrome was earmarked exclusively 
as an airfield for defence purposes ; 

(b) whether it is also a fact that with 
the acquisition of old airports, more land 
belonging to private citizens was acquired for 
defence purposes and attached with the air-
field ; 

(c) whether it is also a fact that no 
compensation for the land acquired by the 
Ministry in Chadura Charar Sharief, Badgam 
and other tehsils, has been paid so far to the 
affected people ; and 

(d) by when their cases would be settled 
and compensation paid to them for the land 
acquired? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI K.P. 
SINGH DEO) : (a) There is only one aero-
drome at Srinagar which is being used 
both by the civil and Defence aircraft. 

(b) to (d) The information is being 
collected and will be placed on the Table of 
the House. 

Judgement of ea e of Isbwar Dayal Jain 
Vs. Union of India 

5356. SHRI MADHA VRAO SCIN-
DIA : Will the Minister of COMMERCE be 
pleased to stale: 

(a) whether it is a fact that the Delhi 
High Court through its judgement in case of 
I hwar Dayal Jain Vs. Union of India placed 
certain restriction on the pow rs of Govern-
m nt to channalis export to the exclu ion of 
private exporters or by placing limitation or 
r triction on private exporters ; and 

(b) if S0, what precisely was the impact 
of this decision on Government's powers? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF COMMERCE' (SHRIMA TI 
RAM DULARI SINHA) : (a) Yes, Sir. 

(b) The Government has already filed 
a Letters Patent Appeal before the Division 
Branch of the Delhi High Court. 
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